
In the Court of the Vecation Sessions Judge, Theni.
Present: Thiru. S. Gopinathan, B.Sc.,B.L., 

         Vacation Sessions Judge, Theni 
Dated this the 04 th day of May 2023

Crl.M.P.No.23/2023
CNR.No.TNTHDA- 000030-2023

Ravi, S/o. Otchathevar
                                        …     Petitioner/Accused

-Versus-
State through the Inspector of Police,
D.C.B, Theni in Cr.No. 19/2023
U/s. 417, 420, 120(b), and 506(i) of IPC  
                                                                     ... Respondent/Complainant

          This petition is coming up on this day before me for hearing in the

presence of Thiru. A.C. Santhanakrishnan, Learned Counsel for the petitioners

and  the  Learned  Public  Prosecutor  for  the  State  and  this  Court  passed  the

following: 

ORDER

This petition has been filed by the petitioners/accused U/s.439 Cr.P.C. for
seeking bail.

2. Heard the Learned Counsel for the petitioners and the Learned Public

Prosecutor.

3. The Learned Counsel for the petitioner has submitted that the petitioner

has falsely been implicated in the case, the petitioner is under Judicial Custody

for the past 9 days from 25.04.2023 and the petitioner is ready to obey any

conditions that may be imposed by the court if he is released on bail. Hence the

petitioner may be enlarged on bail.

4.  On the other hand, the Learned Public Prosecutor would submit that

the petitioner has committed punishable offences U/s. 417, 420, 120(b), 294(b)



..2..

and  506(i)  of  IPC  of  which  offences  U/s.  420  and  506(i)  of  IPC are  non

bailable. Further he submit that,  totally 03 accused are involved in this case, the

petitioners  are  A2  and  A3.  The  petitioners  and  other  accused  conspired  to

defraud  the  de-facto  complainant's  family  of  Rs.33,00,000/-  and  the

investigation is at preliminary stage and also still pending. Hence, he strongly

objected to enlarge the bail to the petitioner.

Heard the submission made by both sides. The defacto complainant side

heard.  The FIR registered on 25.04.2023.  On perusal of records the petitioner

has committed serious offences and the investigation is still pending, hence if

the petitioner is enlarged on bail at this stage they will cause further hazard to

the  law  and  order.   Hence,  this  court  is  not  inclined  to  grant  bail  to  the

petitioner.

 In result, this bail petition is dismissed.

     Pronounced by me in open Court on this the 04th day of May  2023.

              

      Vecation Sessions Judge,
                    Theni.

Copy to:   
The Judicial Magistrate,  
Theni.
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